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THE MINISTER OF STATE OF THE 
MINISTRY O F MINES (SHRI BALRAM 
SMGH YADAV): (a) and (b) OocurrencM of 
gi^lte  hava baan raportad In Daoghar, 
Godda and Bhagalpur districis whara ra- 
sarvas of 19 mllkm cu.m hava baan asth 
matad. Black atona baRasMwuldars occur 
in Pakud araas of Sahl>ganj district.

AsparinformationavaitaUa, Bihar State 
Mineral Davabpmant Corporation, a State 
Publfc Sector Undertaking has a proposal to 
set up a processing plant in the joint sector at 
Daitonganj In Palamau district for manufac­
ture of export quality pink granite bkicks.

(c) Asperlnfbnnatton available, 6,14,767 
tonnes of granite was exported during 1990- 
91 from India. Principal markets for Indian 
rough and cut blocks of granto are Japan, 
Italy, Netheriands, Gennany. Belgium and 
Singapore while the principal mari(ats for 
polished granite are UK, USA, USSR, Ja­
pan, Germany and Nathartands. Beskies 
Saudi Arbia, Kuwait, UAF, Canada, 
Malayasia, NewZraland ate. also important 
granite from India. The value of exports of 
granite in 1990-91 was approximately Rs. 
198crores.

While royalty and the levies on granite 
accrue to oonoamad State Governments, 
earnings from exports go to the indvklual 
exporters of granite.

(d) to (f): Since granita Is a minor min­
eral, the devetopment of granite deposits is 
the responsbmty of the State Government 
The Unhwi Government have g h ^  Incen­
tives for encouraging exports of granie Hca 
prevkUng export finanoa at concasskxial In- 
ilrest, waiving of cuatoms and excise dtrties 
on equipments required for 100% Export 
Oriented Units and concasakxi from pay­
ment of tax under the Income tax Act

RaatrueUirlngofONQC

2368. SHRI PRITHVIRAJ D. CHAVAN: 
Will the Miniater of PETROLEUM AND 
NATURAL GAS be pleased to state:

(a) whether the Government propose to 
restnjcture the OH and Natural Gas Commis­
sion; and

(b)H so, the details thereof?

THE MINISTER O F STATE IN THE 
MINISTRY OF PETROLEUM AND NATU­
RAL GAS AND MINISTER OF STATE IN 
THE MINISTRY OF DEFENCE (SHRI S. 
KRISHAN KUMAR): (a) and (b) There have 
been many suggestions but no formal deci- 
skm to restructure the Oil and Natural Gas 
Commission has been taken by the Govam- 
m ^

Proeuramant of Raw Cashawnuta by 
NAFED

2369. SHRI KODIKKUNNIL SURESH: 
Will the Minister of AGRICULTURE be 
pleased to state:

(a) whether the NAFED propose to pro­
cure raw cashewnuts from cashew growers 
biKerala;

(b) if so, the details thereof; and

(c)thequant^ofcashewnutsproposed 
to be procured during 1991-92?

THE MINISTER OF STATE IN THE 
MINISTRY OF AGRICULTURE (SHRI 
MULLAPPLLYRAMACHANDRAN): (a) and
(b) Under the Kerala Raw Cashewnut (Pro­
curement & Distributton) Act, 1981, only a 
Cooperative Society ragistored under the 
Kerala Cooperative Sodely Act, 1969 can
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b« appointsd as th« Agsnl or Sub-Aganl of 
th0 State GovarnmMit to purchaaa raw 
cashawnuts. Tharalbra, NAFED can not 
procure rawcashawnutsfrom eashawgroiv- 
ars of Kerala.

(c) Doas not arisa.

[TranskOoril

OaailtatlonofRlvara

2370. SHRISURYA NARAIN YADAV; 
Will tha Minister of WATER RESOURCES 
be pleased to state;

(a) the number of rivers in respect of 
wlilch desiHation work was undertaken dur­
ing 1990-91;

(b) whether the dasHtation work was 
undertaken in respect of rivers In Biharduring 
the saM period; and

(c) if so, the names of such rivers and 
tha locations thereof?

TH E MINISTER O F W ATER RE­
SOURCES (SHRI VIOYACHARAN 
SHUKLA): (a) Dasilatkmwoikfor Navigation 
purpoaas have ban undertaken on rive 
Ganges and Brahmaputra during 1990-91.

(!b) DasRistion woik on river Ganges In 
thaBaH»PiftnaantfPsknik-FaraMwiaaidha« 
warn undertaken tor makttdinlng a depth ol 
1 £  metre to 2 matraa of watar in tha channel 
during tha year 1990-91.

(c) IntheFarakka-PatnastrslchdiadgIng 
at 3 critfcal anoals and bandaling at 11 
ahoals ware carried out whUe In the Patna- 
BaMlaatralchbandallng was carried out at4

M M y MMawM for Ootf Mna WeiiMra

2371.DR.G.LKANAUJIA:WitlthaMk)- 
Istor of COAL be pleased to state:

(a)whathertheGovammantproposato 
chalk out any plan for tha safety of tha coal 
mine woikers; and

(b) If so, tha details thereof?

TH E DEPUTY MINISTER IN TH E 
M INISTRY O F COAL (SHRI
S.B.NYAMAGOUDA):(a)and(b):To ensure 
safety of coal miners, the mines are run 
atrk:tV as perprovistons'of Mines Act. 1952 
and tha rules and rsgulations framed there­
under. In addltton thereto there Is a regular 
system of monttoring & review of tha safety 
situation through Pit Safety Committee at 
Unit level,Tripartita Commlttaa at tha Araa& 
Company level. Safety Board at Coal India & 
Standing Committee on Safety In Coal Mines 
at Government level. Workman Inspector’s 
are appointed in aH mines, who report to the 
management and to the Director General of 
Mines Safety. The miners are provided with 
Intrinsically safe electrical appliances and 
other safety gears to work with. The Coal 
Companies also Implement the recommen* 
datkms^uideUnes laM down by tha periodi­
cal Safety Conferences tor Improving sirfety 
In mines.

Central State Farm Suratgarh

2372. SHRI MANPHOOL SINGH: Will 
the Minister of AGRICULTURE be pleased 
to State:

(a) tha aiaa d  land under tha Cantrsl 
State Farm, Suratgaih;

(b) the profit̂ oas made during last two 
yaarsl^ the Farm; and

(c) tha area of land lying uncuMvatad 
during last two yaara?

THE MMISTER OF STATE M THE 
MINISTRY O F AGRICULTURE (SHRI 
MULLAPPALLY RAMACHANORAN): (a) 
Total area of land of Central State Farm, 
Suralgarh Is about 6293 hacteraa.


